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DELHI HIGH COURT (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
1 beg to move for leave to- introduce
a Bill to amend the Delhi High Court
Act, 1966.

MR. DEPUTY-SPEAKER: The qucs-
tion is. ...

SHRI SHRI CHAND GOYAL
(Chandigarh): I am opposing that. ...

MR, DEPUTY-SPEAKER : You
should have written to me before. You
stand on formalitics regarding proce-
dure. ..

SHR1 SHRI CHAND GOYAL: I
-do not stand on formalitics.

MR. DEPUTY-SPEAKER : If you
have given any intimation of your inten-
tion to oppose at the introduction stage,
then alone the Chair can permit you

SHRI SHRI CHAND GOYAL : We
can make an oral request. You have
been permitting.

MR. DEPUTY-SPEAKER : I cannot
rcgulate the procedure like this, Then
anybody might get up and speak.

SHRI SHRI CHAND GOYAL:
‘Where are the rules prescribing this res-
triction that we cannot do this when
the Bill is being introduced? This is
the proper stage. You have been per-
‘mitting others.

MR. DEPUTY-SPEAKER : He had
taken enough care to write to the Chair
before. The member who wants to
oppose has to write to the Chair before;
otherwise, this will be misused. Please
excuse me,
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The question is :

“That leave be granted to introduce
a Bill to amend the Delhi High
Court Act, 1966.”

The motion was adopred.

SHRI VIDYA CHARAN SHUKILA :
I Introducct the Bill,

14.48 Hgs.

CENTRAL INDUSTRIAL SECURITY
FORCE BlLL—-comd.

MR. DEPUTY-SPEAKER : Now we
take up further consideration of the
Central Industrial Security Force Bill, as
passed by Rajya Sabha.

Yesterday, the question of Attorney-
General had come. I will rcad out Mr.
Banerjee's first motion,

If the first motion is accepted, then
alone the second motion will come. The
first motion reads as follows :—

“That rule 338 of the Rules of Pro-
cedure. ...”

SHRI S. M. BANERJEE (Kanpur) :
Unless you read the second motion, it
will not be understood. ‘

MR. DEPUTY-SPEAKER : I will
read both. But I will have to take the
vote on the first motion first. That is
very clear, The first motion reads as
follows :—

“That rule 338 of the Rules of Pro-
cedure....”

SHRI S. M. BANERJEE : I want to
lgnow one thing. I want some clarifica-
tion from you. Why js the first motion
at all necessary ? Let us see where sus-
pension of rule 338 is necessary. ...

MR. DEPUTY-SPEAKER : That is
sclf-explanatory,

SHRI S. M. .BANERJEE : The ques-
tion is this. 1f I had tabled this motion

*Published in Gazette of India Extra-
ordinary, Part 1I, Section 2, dated 15-11-
68.

tIntroduced with the recommendation
of the President,.
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[Shri S. M. Banerjee]

yesterday morning or the day before,
this would have been admitted without
this rule. ...

MR. DEPUTY-SPEAKER : We can-
not take up the second motion unless
the rule is suspended.

The first motion reads as follows :

“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of the debate on the Cen-
tral Industrial Security Forcc
Bill, 1968, as passed by Rajya
Sabha, be suspended.”

This is the first motion. I will read
both the motions and then put them to
vote separately. In case the first motion
is carried by the House, the second
Motion will come before the House. The
second motion reads as follows :
“That the debate on the Central
Industrial Security Force Bill,
1968, as passed by Rajya Sabha,
be adjourned, for the purpose of
requesting the Attorney General
of India to address the House on
the Constitutional aspects of the
Bill.”

ot o wEAENw (s gfior)
JTETRT WIEY, AT ATAT &7 AW
) FFAg W Al qATE &
faefa™ & weATd 9w gam

MR. DEPUTY-SPEAKER : It was
a suggestion. It was not a resolution.

SHRI S. M. BANERJEE: Kindly
read it. I am very sure of my motion.

Nt N KR IqTEE
qR, TEATT &, FAFT AT FA |
JqTERE WA IAFT 9T A1F, AT AZT
g weaq 2

MR. DEPUTY-SPEAKER : You gave
intimation to move a motion. Actually,
a motion was not moved. (Interrup-
tion) Yesterday when I passed it as a
suggestion to this side, you never raised
objection. You gave intimation, I know.

........
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SHRI S, M. BANERJEE ;
a letter to the Speaker,
ot ool wARAw : ITE AERY,
AT IE FEATRfH @ aTAH JaFAqY
wER amar, fe T ¥ smaR ag
F1 fiF €@ YETT #1 7 FOAT F W
“‘-ﬂ»m E‘....
MR. DBPQTY-SPEAKER: 1 said it
was a suggestion,
ot ARG T WY, S
g wWrweaE qr, 8 @gr d@v oav
RNTHY IWT AT AZTETE F T4H
g7 oG INETT WY ATYHF qTHA &
TEAaE, F e g fEEw ) ade
foar 9@ |

SHRI S. M. BANERJEE: Sir, my
letter reads as follows

“Mr. Deputy-Speaker,
I beg to move :

‘That the Attorney General be:
called to address this House on.
the constitutional aspects of the
Bill.’

I wrote

S. M. Banerjee,
Division No. 366.”

MR. DEPUTY-SPEAKER: I thought
it was a suggestion to this side, and I
made a statement, If you wanted to
make a motion, a regular motion, you:
should have got up and made that
motion there and then. The time has
gone. You arc aggrieved at this stage.

I recognise it. But I would say, that
was the time. Now please resume your
seat.

SHRI S. M. BANERIJEE : If there is
any doubt, the benefit of doubt should
come to me, Sir.

ot AN AN ;A7 ST gEEyr
FIW AT arafIaF7 @ o war
T AEATT  qASil qed 7 f5Ar 99 97
HARTT TGN §AT | 197 Fg7 o § 9T
FIW FTILE | T qGT A qEAS
TEATTF &, AT T2 gEQT TS
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argg & feq §, faasr sy ggwT
JAAT §, IWY TE1T AT 97 AG-
A FONF g AGT AT | T Al
#ar ?

“Rule 338 of the Rules of Pro-
cedure and Conduct of Business
of the House in its application to
the motion for adjournment of
the debate on the Central Indus-
trial Security Force Bill as passed
by Rajya Sabha be suspended.”.

®F 338% e fF:

"A motion shall not raise a ques-
tion substantially identical with
one on which the House has
‘given a decision in the same ses-

sion.” .
TE W% 9T A1 yeard qo 2@ fw
AW AT F] qgi FATAT I1G, I
X FAT XA TF HFT TGN AT |
A9y FHAT % 9g weara @y, fady
&1 faaaT @we $ A7 3 Fgr v aEFR
FIAT TLE | AT AT A TEAT 9T
HET A AT AT QT SF F AT qA
sqF7 fwar @ar, AT g9 N geaE
Fo (1) & 39 % WA F[ g aF
ST &, dwgmagaTg fF agrsa Ay
TE WAF G| WA A J e
Fo 2 ¥ IPNFAT FFF A 1 ey
FITT ¥ IqTETT AZIRT 7 IY ALY 4T |
T IAFT I T T AN FIH
§AN IF TAA A TP wawy A
1IN ¥ fewg T AL qw
femg 14 agwrAarg fromad oo
FT IFY AFT AR 4 ITHT A
T fgar AT TR R I¥ qF fzav )
%9 fAq I TETTT F 5T TF0 THo TS
Ffzrran & 9gm fF ey ag 9%
ANAE | 4IF Fgeqra fzar agqe
qr AT IT T A Aeqart § avAww
fryzg AFF A o wHaTAY fram &
ACTTE | AT AT A TT T g JpTE AT
qW AT TFG Y frawm wy A

qer 1 e 3fed fE ag FET wEN §
55LSS(CP)68.
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“Members may give notice of
motion asking the Attorney-

General to be present in the
House in connection with a cer—
tain Bill or business before the
House. Such notices are admitted
and it is for the House to take a
decision thereon.” '

qraar faega A6 g1 AT wwET
T F e & for ) fpama qifwar-
Az aEdd # @t g oggr 9 2
I ArgEwa fear @ ozt 97

“Lok Sabha Debates,
and 1-5-1954.”

12-3-1954

fowelt @Y% TWT § FF-Tq 1963
7gi 9% Feoeqqr feaifae w@ww s
Y qq WY ASTIAT TATH FT TAAT AT
a7 | fydfeg fedna faw & gaT
HSTTAT AT FT AT AT 4T | 3A
¥ Qi qI qEA TATIT FAT AT | AAG
FEAT ARA FIAT FrAr wfawT
gagaga g, ARAo (1) W
TEATT & IHF A FIE AT T QI
sgararen fafeg MuT qarsaRE
A0 49T A WA FTH, srqar A Ao (2)
FIATAT SIARIA AT HSTIHAT AN
AT T AFCEAR |
MR. DEPUTY-SPEAKER: Will the
hon. Member kindly go through the
proceedings of the House yesterday ?

The question that was put to the House
was this :

“That the debate on the Central
Industrial Security Force Bill,
1968, as passed by Rajya Sabha,
be adjourned.”

That motion was by Shri
and that was the
notice of long ago.

Deven Sen
first motion given

Even assuming that this motion was
to be taken up, without adjourning the
debate I could not have admitted it then,
Rule 338 is very clear on this point.
Yesterday, the House has taken a deci-
sion, and, therefore, this is not admissi-
ble.
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[Mr. Deputy-Speaker]

At this stage, even if I were to permit
him to make that motion, without sus-
pending or adjourning the debate, how
am I to proceed ?

ot W FH . JaTeTe AR,
A AN T gE P dox fae |
T FIZA | T A TEAOE AL v o
[T J7 Afeqy a1 IO FHA O IF *
¥ T 1T T G AT g\
A AT TETT FAATHE FEIH AT
ZN A fraw & SFET A ¥ o5y 7 9r

fr g Freafaa feqr o 1 agar i

that the debate on the entire dis-
cussion be adjourned in order to
call the Attorney-General that
is, that the debate be adjourned
indefinitely.

A qF TEIT NTIW FIT AT IT
sEE & ez g| & ar faawmma
A AT T T@TAT 9 FTAGH F ARA
Y | A AR gEaEEE § s
az frar gom & fv sy WA
F1 77 fax a7 st vy 9w F@ ¥ foq
TA /A A TAAT A | NG FIIF §IF
F1 1 oW g AT 37 fwl Fanv
AN aAT § I FT AANT @A
go dmaar g fr oo o At Fw Ew
FANAARIGY FWQ,ITH G AT &
IR ATGAL MIGAHT @S 1 T FFATE
o s, F v A A Ay A
FA feamT Fay Fagids go
AW FA AR AT AT 1 3H AR
HSTTAT FATH FY AT FT I ) TG F1
AT AT | FAT AN T T FT A
fire wven fx Sefwfaes aga w1 wafim
foran s v, o @Sl F1 W qE
DawEa qn g7 A T § I Fg
A ) HET T FT STARAHFAT AT
I 7 AW Fey F Nz gar aga Agh
2V FAT &, THF gFERT H A9 €T 338
e | # aga T O % FgAT AR
gfir 338 wagfmar &
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“A motion shall not raise a question
substantially identical with one
on which the House has taken a
decision in the same session.”

A A ATTIAY AA FT JWAF
T T AT FE Tm AR o oamw
I agr Tw & PR AT st
A RNIAA ¥ TeqrT w7 afzay
Fr, AT 3T qg FEAE qNIT A AT
T ET FTET FUA N A AT, STE@w
g T A AT

SHRI DATTATRAYA KUNTE
(Kolaba) : The point is very simple,
whether the Attorney-General could be
requested to come to the House and
address it at any stage or not. It may
be that yesterday we did not feel the
necessity for his addressing the House.
It may be that we have had certain
discussions on the points involved and
which were before the House. But if
today the House feels that the Attorney-
General be requested to address it, such
a Motion is in order and can come.

Therefore, the question of suspend-
ing a particular rule does not arise,
whether a particular decision has been
taken yesterday or not. The Motion
is very simple. It can arise at any stage,
even at the third reading, if a doubt
arises and if the House desires to hecar
the Attorney-General.

Thercfore, I do not see how it is
being tried to put the two rules together.
You might say that yesterday a sugges-
tion was made. As you yourself have
said, that it was a suggestion which you
passed on to the Government, it meant
the it was not considered by the House.
Therefore, this proposition has come
before the House for the first time. As
I have said, it can come at any stage,
cven at the third reading and passing
stage.

SHRI NAMBIAR (Tiruchirappalli) :
The question is whether the House
agrees or not.

SHRI N. SREEKANTAN NAIR
(Quilon): The debate need not be ad--
journed for the purpose.
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MR. DEPUTY-SPEAKER :  Unless
the debate is adojurned, how it is possi-
ble for the Attorney-General to be pre-
sent at such short notice and address
the House on this question ?

SHRI DATTATRAYA KUNTE: If
you will look through the proceedings
of this House as well as the other
House, you will see that it has mnever
happened that whenever a request was
made to him to address the House, he
could immediately come or it was said
that he should immediately come, A
request is made. The Motion does not
say that till the Attorney-General
addresses the House, the discussion
should be adjourned. The notice ‘is
limited. It is that the Attorney-General
address this House on certain points
that have been raised. Therefore, the
question of adjournment of the debate
is not there. If anybody chooses to
imagine it is there, I cannot answer
imaginary points,

MR. DEPUTY-SPEAKER: So in
the meantime the debate continues ?

Division No. 5] -
Amat, Shri D,

Banerjee, Shri S. M.

Bharati, Shri Maharaj Singh
Chakrapani, Shri C, K.
Chandra Shekhar Singh, Shri
Chaudhuri, Shri Tridib Kumar
Daschowdhury, Shri B, K.
Deb, Shri D. N.

Deiveekan, Shri

Dhrangadhra, Shri Sriraj Meghrajji
Dwivedy, Shri Surendranath
Fernandes, Shri George
Gopalan, Shri P.

Gowd, Shri Gadilingana
" Goyal, Shri Shri Chand

Gupta, Shri Indrajit

Jha, Shri Shiva Chandra

Jhar khande Rai, Shri

Joshi, Shri Jagannath Rao
Joshi, Shri S. M.

Kameshwar Singh, Shri
Koushik, Shri K, M.

Lobo Prabhu, Shri

Maiti, Shri S. N.

Majhi. Shri M.
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SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Then I
will put Shri Banerjee’s Motion, which
he had given notice of yesterday and to-
day also, to this extent to the vote of the
House, namely, that the Attorney-
General of India be called to address
the House on certain constitutional as-
pects of this Bill.

SHRI S. M. BANERJEE: Sir, I
move ;

“That the Attorney-General of
India be called to address the
House on certain constitutional
aspects of this Bill.”

MR. DEPUTY-SPEAKER : The
question is :

“That the Attorney-General of
India be called to address house
on certain constitutional aspects
of this Bill.”

The Lok Sabha divided :

{15.05 hrs,

Mayavan, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mukerjee, Shri H. N.
Naik, Shri G. C.

Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Patil, Shri N, R,
Ramamurti, Shri P,
Samanta, Shri S. C.

Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen

Shah, Shri T, P.
Sivasankaran, Shri
Somasundaram, Shri S. D.
Suraj Bhan, Shri
Tapuriah, Shri S, K.
Tyagi, Shri Om Prakash
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
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Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S.
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.
Baswant, Shri

Bhandare, Shri R. D,
Bhattacharyya, Shri C. K.
Dass, Shri C.

Desai, Shri Morariji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.

Gavit, Shri Tukaram
Girja Kumari, Shrimati
Gudadium, Shri B. K.
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Jadhav, Shri V. N.
Kamble, Shri

Kamala Kumari, Kumari
Katham, Shri B. N,
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri
Mahajan, Shri Vikram Chand
Mabhishi, Dr. Sarojini
Mandal, Dr, P.

Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Mishra, ‘Shri Bibhuti
Mondal, Shri J. K.

Nayar, Dr. Sushila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Parmar, Shri D. R.

Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri N. N.

Patil, Shri S. D,
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.
Radhabai, Shrimati B.

Raj Deo Singh, Shri
Rajani Devi, Shrimati
Raju, Shri D. B,

Ram Subhag Singh, Dr.
Rane, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Saha, Dr. S. K.

Sanji Rupji, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G,

Shah, Shri Manabendra
Sharma, Shri D. C,
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri B. N.

Sheo Narain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Suryanarayana, Shri K.
Swaran Singh, Shri

Uikey, Shri M. G,

Ulaka, Shri Ramachandra

MR, DEPUTY-SPEAKER : The re- 15.06 hrs,

sult* of the Division is : Ayes : 50;
Noes : 79.
The motion was negatived
[At 15.00 hours when the Division
Bell was ringing one visitor threw some
papers from the Visitors Gallery on the
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SHRI K. M. KOUSHIK (Chanda):
Floor of the House.] I beg to move :

*The following Members also re-corded their votes :—
AYES : Shri Subravelu and Shri- K. P. Singh Deo,
NOES: Shri Buta Singh and Shri B. N. Bhargava.



